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ORDER 

Per M.Balaganesh, AM  

1. This appeal by the assessee   arises out of the order of the Learned 

Commissioner of Income Tax(Appeals)-5, Kolkata [in short the ld CIT(A)] in 

Appeal No.243/CIT(A)-5/Kol/Cir-13(2)/15-16 dated 30.03.2017 against the 

order passed by the DCIT, Circle-13(2), Kolkata [ in short the ld AO] under 

section 143(3) of the Income Tax Act, 1961 (in short “the Act”)  dated 

25.03.2015 for the Assessment Year 2012-13. 

2. The assessee has raised several grounds. The preliminary ground raised 

therein is regarding violation of principles of natural justice in as much as the 

notice of hearing was not received by the assessee from the Ld. CIT(A). We 

find that the Ld. CIT(A) had noted in his appellate order that notice of hearing 

dated 12.07.2016 was duly served on the assessee and adjournment was sought 

for on 22.08.2016. Thereafter, nobody appeared on behalf of the assessee before 

the Ld. CIT(A). The Ld. CIT(A) further stated that subsequent notices of 

hearing could not be served on the assessee. Accordingly, the Ld. CIT(A) 

proceeded to dispose off the appeal ex-parte against the assessee. We have 
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heard Ld. DR. At the time of hearing, the staff of the assessee, Shri Sumit 

Khanna sought adjournment dated 03.08.2018. We find that the Ld. CIT(A) had 

passed an ex-parte order and hence in the interest of justice and fairplay, we 

deem it fit and appropriate to remand this appeal to the file of the Ld. CIT(A) 

for de novo adjudication of the grounds raised before him by the assessee, 

uninfluenced by the earlier decision taken by Ld. CIT(A) in this appeal. 

Accordingly, the grounds raised by the assessee are allowed for statistical 

purposes.    

3. In the result, the appeal of the assessee is allowed for statistical purposes. 

Order pronounced in the Court on 06.08.2018  

  Sd/-                                       Sd/-        

             [S.S. Viswanethra Ravi]       [ M.Balaganesh ]                         

               Judicial   Member      Accountant Member 

 Dated    : 06.08.2018 
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